Joint Committee Report in the matter of O.A No. 386 of 2022 Ajay Tiwari Vs State
of UP.

In the aforesaid matter, grievance made by Sh. Ajay Tiwari, B-Sarita Dham, Nagla Akhye
Rd. (Bodla-Bichpuri road), Thana- Shahganj, Agra that under the rural assembly area of
Agra, the road infront of M/s Om Shoe Factory which meets Agra-Jaipur highway via
Ambedkar village where more than one dozen colonies are situated which are approved by
Agra Development Authority, these colonies are residential and people are living in these
colonies. There are more than 50 illegal marble units being operated which used to makes
fancy marble items like chakla, belan etc. During cutting grinding of marble stone too much
pollution is spreading due to which children’s are getting ill and the residents are very
upset, people are being forced to migrate due to severe pollution. The complainant
requested to take strict legal action against these illegally operated marble units to get rid
of this problem as soon as possible.

In the above matter Hon’ble National Green Tribunal was pleased to pass the
direction on dated 06.07.2022 in the above O.A n0.386/2022 Ajay Tiwari Vs State of
UP. The relevant part of the order is as below:-

“In view of the serious averments made in the application, we are of the view that the
factual position needs to be verified and remedial action is required to be taken on the basis
thereof by the concerned Statutory 2 Authorities. We accordingly constitute Joint Committee of
CPCB, State PCB, and District Magistrate, Agra and direct the same to verify the factual position,
look into the grievances of the applicant and take remedial action in accordance with law by
following due process within one month from the date of receipt of a copy of this order. The State

PCB will be the Nodal agency for coordination and compliance.”

As per the Hon’ble NGT order Joint Committee was formed having member of CPCB,

District Administration and State PCB as a Nodal Agency for coordination and compliance.

1. City Magistrate has been nominated by District Magistrate; Agra vide order dated
18.07.2022. (Annexure-1)

2. Shri Kamal Kumar, Scientist-D, CPCB Project office, Agra has been nominated as a
member on the behalf of CPCB vide letter dated 28.07.2022. (Annexure-2)
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3. Regional, Officer, Agra has been nominated as a member on behalf of State Pollution
Control Board vide letter dated 02.08.2022. (Annexure-3)

The Joint Committee visited the said area on dated 04.08.2022.

At the time of inspection 10 marble units have been found operational in the said area.

(Photographs attached) in which

(1) M/s The ferry International, 101, Neelam enclave Nagla Akhey was involved in marble
stone polishing and packing marble items.

(2) M/s Krishna kumar bhagel Handicraft Items, Nagla Akhey was involved in the
production of marble handicraft items.

(3) M/s Nobel Export India, Nagla Akhey was found under construction, for the production
of marble handicraft items.

(4) M/s Vikas Stone, Nagla Akhey was involved in the production of marble handicraft
items.

(5) M/s R.R Design, Gunjan Vihar, Nagla Akhey was found closed, the neighbors informed
that the unit is involved in the production of marble handicraft items.

(6) M/s Rudra Handicraft, Gunjan Vihar, Nagla Akhey was involved in the production of
marble handicraft items.

(7) M/s Geetam Singh Stone Cutting, Nagla Akhey was involved in the production of
marble handicraft items.

(8) M/s Pawan Chaudhary Stone, Nagla Akhey was involved in the production of marble
handicraft items.

(9) M/s Dharmveer Stone, Nagla Akhey was involved in the production of marble
handicraft items.

(10) M/s Vipnesh Tyagi Stone, Nagla Akhey was involved in the production of marble
handicraft items.

Inspection report of the above said units is being annexed as (Annexure-4).
After the joint inspection letter has been sent to Secretary, Agra Development
Authority vide letter dt. 22.08.2022 regarding the confirmation of the land use of the said

area which falls under Agra Development Authority. (Annexure-5)
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Chief Town Planner vide its letter dt. 26.08.2022 informed that as per Agra Master
Plan-2021 the said area falls within the limits of Agra Development Authority having

residential land use (Minimum density). (Annexure-6)

In the pursuance of the inspection report notices has been issued to the units and
the copy of the notice has been sent to Vice Chairman, Agra Development Authority to
take necessary action as per the order passed by Hon’ble High Court in the W.P No-
34957/2003 (Smt. Mithlesh Jain V/s U.P Government & others) on dated 13.08.2003 and
Hon’ble National Green Tribunal in O.A No. 65/2019 (Gopeshwar Nath Chaturvedi V/s
U. P. Pollution Control Board & Ors.). (Annexure-7)

The unit at serial no. (1) M/s The Ferry International submitted its reply on behalf
of the notice sent by U.P Pollution Control Board dt. 10.10.2022. He replied that only
finished marble handicraft items are being packed in his unit. The marble items is being
purchased from different cities of Rajasthan for which he has submitted the tax invoice of
purchase items and also attached the documents of the land allotted by U.P State
Development Corporation and requested of shifting his unit within 03 months.

(Annexure-8)

That it is pertinent to mention that Hon'ble High Court vide Order dated 13.08.2003 in W.P
No0.-34957/2003 (Smt. Mithlesh Jain Vs State of U.P & Ors.) has directed as below :-

"We therefore direct that no commercial or industrial activity will be allowed to be carried
on in the area earmarked for residential purpose in the master plan of Agra or in any other
city of U.P. If commercial and industrial activities are being carried in any city of U.P in
the area earmarked for residential purposes in the master plan of that city, such activity

must immediately be stopped by the authorities." (Annexure-9)

For the compliance of above order the Chief Secretary of U.P issued instructions fixing the
responsibilities of particular departments i.e. Commissioner Housing, U.P Avas Vikas
Parishad, Lucknow, Vice Chairman, Development Authorities, U.P & Niyat Pradhikari,
Regulated Areas, U.P vide order no.-¥1ov#0.89(1)/9.3M—3—2003—62 Re,/2003 dated
10.11.2003 to stop the industrial & commercial activities within residential area of master

plan of that city (Annexure-10).
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That the issue of closure and shifting of units operational in residential areas is related with
Development Authorities as directed by Chief Secretary of U.P vide order no.-¥lowwo.
89(1) / 9-3—3—2003—62 e ,/2003 dated 10.11.2003 to stop the industrial & commercial

activities within residential area of master plan of that city.

Recommendations:-

It has been observed that in the said area most of the households are engaged in
making fancy items from marble, as per the Hon’ble Court’s Order no industrial activity
can be permitted in the residential area. So these units should be closed by Agra

Development Authority.

oW kR o 02

(Vishwanath Sharma) (Kamal Kumar) City Magistrate
Regional Officer(I/c) Scientist-D, Agra
UPPCB, Agra CPCB Agra
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g In view of the serious averments made in the application, we are of
the view that the factual position needs to be verified and remedial action is
required to be taken on the basis thereof by the concerned Statutory 2 Authorities.
We accordingly constitute Joint Committee of CPCB, State PCB, and District
Magistrate, Agra and direct the same to verify the factual position, look into the
grievances of the applicant and take remedial action in accordance with law by
following due process within one month from the date of receipt of a copy of this
order. The State PCB will be the Nodal agency for coordination and compliance.

3. Factual and action taken report may be furnished within two months by
e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR
Support PDF and not in the form of Image PDF, before the Ld. Registrar General,
National Green Tribunal, Principal Bench, New Delhi who may, if necessary, put
up the matter before the Bench for further directions. .....”

3T A0 BB & SWIGK AR BT FqUe GARTd o=y e &
gfteTd e gomes @1 3R | &A@y o1 wifag fear s smavas @
T Ho DRI & I AT H I ATE B <X INRAT HIO ADBHROT B
T DI I D |

e wedafa & g3 H Ryen yems Y iR ¥ R g @ A
FHRAT AR |

ol o .
ﬁ ¥
(Sfo g ™)

gt SRIHII(o) T

2y BIITETT Q9 foremh ,
i 18177027 i

/




g ugeur HEsur s i,
CENTRAL POLLUTION CONTROL BOARD ‘i——---——
PROJECT OFFICE, AGRA TR ;K §
(TEtaRoT, 99 Ud Werarg aitad UHierd, WiNd W) CI“:II
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE, GOVT. OF INDIA
o YBT3, /U / NGT Agra 149(i)-15 /11§ f&HATHh 28.07.2022
a1 H,
KPR IBEaR

I0%0 EmvT AT 918,
JFex 341 /14 A o,

3ITIRT
fawg — AFERE TASIEL ey feAid 06072022 M. H. 3862022 B IUIAT B
ey H |

HETey,
' AN TN B SURRD Y B W F AU BRIAE! Hreid qguol

forfzor e, So%0 WEyuT fAEHvr @ aUT AR, ST @1 Wge WAt
gRT fhar ST TRefad 2 |

=g weyur e A€, qEmey Reel @ SrgHIeT vd &ad Adued (o),
TS @ FIRTER aRESET drafer, STRT | A BHe GAR, defe o

B IR TS &q AT fbar ST g
HUAT YD FqeATb Td AT Hrdard &g 9 2|
HerTp—gATuRR i
"IaId
(3%‘2 399|722
TR e
yfafrf—areR gaared afdd .
o RPN H8Ied, ATIRT |
o TR, ALV T, Fovofio a1, fee |
o &g Frewrs, Povofio a1, &R fAemerd (0), TS |
CEISSIBEAEY
[
P STaTed RYTH HTaierd / Head Office
. ' ‘uftaeT e @w‘f&:wmm 110032
4, STy 198, T S, T - 282001 'Parivesh Bhawan', East Arjun Nagar, Shahdara, Delhi- 110032
4, Dholpur House, M.G. Road, Agra - 282001 EPABX | TTHTH / Tel: +91-11-43102030, 22303717

T : 0562-2421568, TW : 0562-4005877, 2421548 mz Fax 0091-11-22304948, 22307078

crnes memnb nin in



i
R
EEevE
P

= b A UTTAR PRADESH POLLUTION CONTROL BOARD
OO|E i wap! 707y Ry ()

Py " SR
27 T ANGT- 13372022 B e

’ (0'

Member Secretary,

Central Pallution Control Board.
Parivesh Bhawan, East Arjun Nayar,
Lielhi -1 10032

ithject: Regard o inati ber in com
in the matter of O.A, No. 386/2022 Ajay Tiwari Vs State of L.P, SRk

g

< Dear Sir. o

2022

wit KT The Hom'ble NGT has pleased to pass orders in the matter of O.A. Ne. 3862022, reg. The
0 9/\5 /b? 'L. operating Para of the order is quoted as below:

e 34 viewe of the serious averments made in the application, we are of the view that the factual position
needs to be verified and remedial action i5 required 1o be taken on the basis thereof by the concerned Statutory
Authorities. We accordingly constitute Joint Comemitiee of CPCE, State #CB, and District Magistrate, Agra and
dirpet the same to verify the factual position, look into the grievances of the applicant and take remedial action
in accardance with faw by foliowing due process within one month from the date of receipt of a copy of this
prder. The State PCB will be the Nadal agency tar coordination and compliance
3. Factual and action taken teport may be furnished within twa months by e-mail at judicial-ngt@govan
wroferabiy in the farms of searchable BOE/OCR Support POF and not in the tarm of Image POF, before the LY
fegistrar General, National Green Tribunal, Principal Bench, New Delhi wha may, if necessary, put up the matter
pefore the Bench for further directions.

The application iz disposed of accordingly,

In compliance wo the above mentioned order, Dr. Vishwanath Sharma {Mobile No.-783989 1803
Regional Officer U.P. Pollution Control Board Agra (E-mail- roagra@uppeb.in) is being nominated as
Officer from Uttar Pradesh Pollution Control Board for the joint Committee. It is kindly requested
nominate the officer from CPCRE for the Joimt Committee,

Yours Sincerely

} j&%: {Ajay Kumar Sharma)

\/ 2 Member Secretary
/ Copy to:

5 b

lowing for information and pecessary action,
1- Distries Magistrate, Agra ;
2- Regional Officer, U.P. Pollution Contral Board Agra.
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5T In view of the serious averments made in the application, we are of the
view that the factual position needs to be verified and remedial action is required to be
taken on the basis there of by the concerned Statutory 2 Authorities. We accordingly
constitute Joint Committee of CPCB, State PCB, and District Magistrate, Agra and direct
the same to verify the factual position, look into the grievances of the applicant and taken
remedial action in accordance with law by following due process within one month from
the date of receipt of a copy of this order. The State PCB will be the Nodal agency for

coordination and compliance.

3. Factual and action taken report may be furnished within two months by e-mail at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not
in the form of Image PDF, before the Ld. Registrar General, National Green Tribunal,
Principal Bench, New Delhi who may, if necessary, put up the matter before the Bench for

2

further directions......
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ADMN. OFFICE :- 27/147, NIHAL NIKETAN, ASHOK NAGAR, AGRA-282002
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Phone : 9319076441, 9557940420 | E-mail : goyal_rohit@ferryinternational.net
Website : www.theferryinternational.com
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P. State Industrial : %’dm Nagiona Offlas, Adrs
Vevelopment Corporation UPSIDC

Ltd. EPIP,Shastripuram
Agra -
Tel No.:0562-2641924
Email ID: rmagra@upsidc.com
Website: www.onlineupsidc.com

Ref.N0:SER20201123/4/2423/9516/SIDC-1A/EPIP Agra ' : Date:28/1 2/2020
To,

Rohit Goyal S/o Shri Amir Chand Goyal
G-1, Paras Peari Apartment, Khataina Road, Loha Mandi, Agra-
282002 (U.P.)

Subject:- Permission for Transfer of Plot No C-74 in the Industrial Area EPIP Agra
Dear Sir/Ma'am,

Please refer to application of SHRI KAMAL KUMARated 24/11/2020 regardmg transfer of above noted plot in your favour
to setting up Handicraft items .
In this connection, we are pleased to permit the aforesaid transfer subject to payment of transfer levy @ 10.00 % of current
rate Rs6600 per square meter on plot area of C-74 in the Industrial Area EPIP Agrawhich is 600 square meter on the
following terms and conditions:-

1. You shall clear our total balance dues amounting to Rs.0 (towards Premium Rs0 Interest of Premium Rs0 ;
Maintenance Charges Rs0 , Interest on Maintenance Charges RsO and Lease Rent Rs.0 ,GST on Lease Rent Rs0, Time
Extension Fee Rs. 0, Interest on Time Extension Fee Rs.0 ) within 30 days from the date of this letter.

2. In case deposits has been made by ex-allottee against the plot, the same will be adjusted first towards Interest and Use

and Occupation Charges/Lease Rent upto date of payment and balance if any, towards premium. In case a balance

payability is found after adjustment as above, the same shall be payable by you.

3. Ex-allottee shall submit an affidavit to the effect that entire assets/structures whatsoever is existing on the plot, stands
duly transferred in your favour and that he shall never claim any amount /compensation etc. in this regard from the
Authority/Corporation . You will also have to submit an affidavit in confirmation of transfer of assets/structures in your
favour with the clear stipulation that in the event of any dispute in connection with transfer you shall indemnify
UPSIDC/UPSIDA against any claim/ htlgatlon arising out of above transfer.

4. The existing allotment/transfer dated 30/08/2008 Agreement dated N/A Possessuon Memo dated 14/12/2009 and
Lease Deed Executed dated21/11/2009 shall be surrendered by ex-allottee in favour of the UPSIDC/UPSIDA along with
the possession of above noted plot before execution of fresh lease deed.

5. You will have to submit Non-Judicial Stamp Papers/ Bank Guarantee as per norms purchased from Distt.Treasury,
AGRA/ Bank for execution of lease deed of plot within 60 days form the date of this letter.

6. Transfer of vacant and untilized plot shall not be allowed.

7. In case of any demand of Stamp Papers is made in respect of transfer of this plot by Government of U.P. the same shall
be borne by you.

8. You may either submit Sale deed for structure situated over the plot or submit additional Stamps/ Bank Guarantee
towards the cost of constructions/ machinery on the plotwithin 30 days from the date of this letter alongwith stamps as
mentioned in above point number 6.

9. LEASE DEED:-

You shall have to get lease deed executed in your favour on new terms & conditions within 60 days from the date of
issuance of this letter by submitting stamps mentioned above alongwith other documents. You will have to submit NOC
of pollution Control Board for proposed manufacturing item before execution of lease deed.







Lease Period shall be allowed to you for the remaining period of orginally allowed lease i.e. 90 years from 27/02/2002

POSSESSION FORM:- :

You will take the possession of the plot just after execution of Lease Deed or latest by 01 month from the date of

execution of Lease Deed .

BUILDING PLAN APPROVAL:-

Submit building plan within 1 month form the date of possession. If no building plan is submitted by you wnthm 3

months, the allotment will be cancelled as per rules.

13. You shall establish unit on the plot covering minimum 30% of plot area within a period not exceeding 1 years.
Following documents shall have to be submitted as a proof of production -

Udyog Aadhar Showing the plot no and date of stating production

GST Registration and Tax Returns/Assessment Orders

Meter Sealing Certificate and Electricity Bills of First 3 months.

Sale and Purchase Bill of raw material and finished goods for first 3 months along with purchase of Machinery

Bills.

14. Allotment /Transfer/ Lease Term shall be liable to be terminated if any of the activities mentioned at 10, 12, 13, and 14
is not executed/ completed within the time stipulated.

15. You shall also deposit within 30 days of date of demand any dues communicated by the UPSIDA from time to time such
recurring fee in nature of Service and/ or Maintenance Charges of whatever description (including charges for supply of
water, of expenses of maintenance or roads, culverts, drains, parks etc. and other common facilities and services) as may
form time to time be determined by Authority/Corporationand in case of default you shall liable to pay interest @ 14
p-a. on the amount due.

16. You shall be liable to pay Lease Rent @Rs.1/- per sqm.per year for period of initial 1st 30 years, @Rs.2.5/- per sqm.per

year for the next 30 years after expiry of 1st 30 years and @ Rs5/- per sqm. per year for next after expiry of next 30

years.

17. You shall not be allowed to reconstitute/ change project on/ sublet/ transfer/ subdivide/ amalgamate/ mortgage/
change partners or shareholders without prior approval in writing by this Authority/Corporation. Any such act without
due permission may result in cancellation of the allotment /transfer /lease.

18. You shall abide by all the relevant Government rules and norms .corresponding to the project you are intending to set
up and shall be required to seek necessary permissions before setting up the unit. You shall further indemnify the
Authority/Corporation against any such violation/ breach committed by you.

19. The transfer/ allotment / lease shall become null and void in case it is revealed subsequently that the same was
obtained by you by submitting false, fictitious and/ or fabricated documents facts.

20. The above offer shall be valid till the expiry date mentioned in the letter or 30 days from date of issue of this letter,
whichever is earlier. If after expiry of the offer the applicant requests for extension of offer and the reasons for the
default submitted by him/her are found just and proper to the satisfaction of Management and the offer is extended, by
UPSIDA interest shall become payable@ 14 % from the date of this letter. However, if the prevailing rate of the alloted
area changes or due to passage of time, percentage of levy changes, then the offer can only be renewed on new
allotment rates/levy only.

~ 21. You will mention in the postal address or your corresponding letters invariably the name of UPSIDC/UPSIDAndustrial

Area EPIP Agra '

22. Additional clause/s as mentioned in attached page shall also remain part of terms of transfer & binding on you

ions regarding EPIP Agra

1 You will have to follow tcrm and <

Kindly confirm your acceptance in writing to above terms and conditions within 07 days form the date of this letter, failing
which this offer shall stand automatically withdrawn.

Your's faithfully,

VINOD KUMAR 5l ey

"~ (Vinod Kumar)
Regional Manager

Ref. No SER20201123/4/2423/9516 /SIDC-IA EPIP Agra Plot No:-C-74  Dated :28/12/2020

Copy to following for information and necessary action please:-
1. Incharge (Indl. Area), A-1/4, UPSIDC Complex, Lakhanpur, Kanpur 208024 (U.P)
2. Deputy Commissioner Industries, District Industries Center, AGRA (U.P).




HRI KAMAL KUMAR R/0:-10, NEW RAJA KI MANDI, AGRA

(Vinod Kumar)
Regional Manager

U.P. STATE INDUSTRIAL DEVELOPMENT CORPORATION Ltd.
CIN No - U26960UP19615GC002834, Head Office, Kanpur
A-1/4, Lakhanpur, Kanpur-208024
Telephone No-0512-2582851-53(PBX), Fax No.-0512-2580797
Website:- www.onlineupsidc.com



U.P. State Industrial : Q%m Nsclaivel Office, Kpes
Development Corporation UPSIDC

Ltd. EPIP Shastripuram
’ Agra
Tel No.: 0562-2641924
Email ID: rmagra@upsidc.com
Website: www.onlineupsidc.com

Ref.No:SER20200619/4/2422/5453/SIDC-IA/EPIP Agra Date:15/09/2020
To,

Rohit Goyal S/o Shri Amir Chand Goyal
G-1, Paras Peari Apartment, Khataina Road, Loha Mandi, Agra-
282002 (U.P.)

Subject:- Permission for Transfer of Plot No C-73 in the Industrial Area EPIP Agra
Dear Sir/Ma'am,

Please refer to application of SHRI KAMAL KUMARated 18/07/2020 regarding transfer of above noted plot in your favour
to setting up Handicraft ltems . '

In this connection, we are pleased to permit the aforesaid transfer subject to payment of transfer levy @ 10.00 % of current
rate Rs.6600 per square meter on plot area of C-73 in the Industrial Area EPIP Agrawhich is 720 square meter on the
following terms and conditions:-

1. You shall clear our total balance dues amounting to Rs.0 (towards Premium RsO Interest of Premium RsO ,
Maintenance Charges RsD, Interest on Maintenance Charges RsO and Lease Rent Rs.0 ,GST on Lease Rent Rs, Time
Extension Fee Rs. 0, Interest on Time Extension Fee Rs.0 ) within 30 days from the date of this letter.

2. In case deposits has been made by ex-allottee against the plot, the same will be adjusted first towards Interest and Use '
and Occupation Charges/Lease Rent upto date of payment and balance if any, towards premium. In case a balance
payability is found after adjustment as above, the same shall be payable by you.

3. Ex-allottee shall submit an affidavit to the effect that entire assets/structures whatsoever is existing on the plot, stands
duly transferred in your favour and that he shall never claim any amount /compensation etc. in this regard from the
Authority/Corporation .You will also have to submit an affidavit in confirmation of transfer of assets/structures in your
favour with the clear stipulation that in the event of any dispute in connection with transfer you shall indemnify
UPSIDC/UPSIDA against any claim/ litigation arising out of above transfer.

4. The existing allotment/transfer dated 24/09/2007 Agreement dated N/A Possession Memo dated 24/06/2008 and

Lease Deed Executed dated31/03/2008 shall be surrendered by ex-allottee in favour of the UPSIDC/UPSIDA along with
the possession of above noted plot before execution of fresh lease deed.

5. You will have to submit Non-Judicial Stamp Papers/ Bank Guarantee as per norms purchased from DisttTreasury,
AGRA/ Bank for execution of lease deed of plot within 60 days form the date of this letter.

6. Transfer of vacant and untilized plot shall not be allowed.

7. In case of any demand of Stamp Papers is made in respect of transfer of this plot by Government of U.P. the same shall
be borne by you.

8. You may either submit Sale deed for structure situated over the plot or submit additional Stamps/ Bank Guarantee
towards the cost of constructions/ machinery on the plotwithin 30 days from the date of this letter alongwith stamps as
mentioned in above point number 6. '

9. LEASE DEED:-

You shall have to get lease deed executed in your favour on new terms & conditions within 60 days from the date of
issuance of this letter by submitting stamps mentioned above alongwith other documents. You will have to submit NOC
of pollution Control Board for proposed manufacturing item before execution of lease deed.




12.

13.

. Lease Period shall be allowed to you for the remaining period of orginally allowed lease i.e. 90 years from 27/02/2002
11.

POSSESSION FORM:-

You will take the possession of the plot just after execution of Lease Deed or latest by 01 month from the date of
execution of Lease Deed

BUILDING PLAN APPROVAL:- ; .

Submit building plan within 1 month form the date of possession. If no building plan is submitted by you within 3
months, the allotment will be cancelled as per rules.

You shall establish unit on the plot covering minimum 30% of plot area within a period not exceeding 1 years.

- Following documents shall have to be submitted as a proof of production :-

14.

15.

16.

17.

18.

19.

20.

21,

22,

Udyog Aadhar Showing the plot no and date of stating production

GST Registration and Tax Returns/Assessment Orders

Meter Sealing Certificate and Electricity Bills of First 3 months.

Sale and Purchase Bill of raw material and finished goods for first 3 months along with purchase-of Machinery
Bills.

Allotment /Transfer/ Lease Term shall be liable to be terminated if any of the activities mentioned at 10, 12, 13, and 14
is not executed/ completed within the time stipulated. :
You shall also deposit within 30 days of date of demand any dues communicated by the UPSIDA from time to time such
recurring fee in nature of Service and/ or Maintenance Charges of whatever description (including charges for supply of
water, of expenses of maintenance or roads, culverts, drains, parks etc. and other common facilities and services) as may
form time to time be determined by Authority/Corporationand in case of default you shall liable to pay interest @ 14
p.a. on the amount due.

You shall be liable to pay Lease Rent @Rs2/- per sqm.per year for period of initial 1st 30 years, @Rs.2/- per sqm.per

year for the next 30 years after expiry of 1st 30 years and @ Rs2/- per sqm. per year for next after expiry of next 30

years.

You shall not be allowed to reconstitute/ change project on/ sublet/ transfer/ subdivide/ amalgamate/ mortgage/
change partners or shareholders without prior approval in writing by this Authority/Corporation.Any such act without
due permission may result in cancellation of the allotment /transfer /lease.

You shall abide by all the relevant Government rules and norms corresponding to the project you are intending to set
up and shall be required to seek necessary permissions before setting up the unit. You shall further indemnify the
Authority/Corporation against any such violation/ breach committed by you. :

The transfer/ allotment / lease shall become null and void in case it is revealed subsequently that the same was
obtained by you by submitting false, fictitious and/ or fabricated documents facts.

The above offer shall be valid till the expiry date mentioned in the letter or 30 days from date of issue of this letter,
whichever is earlier. If after expiry of the offer the applicant requests for extension of offer and the reasons for the
default submitted by him/her are found just and proper to the satisfaction of Management and the offer is extended, by
UPSIDA interest shall become payable@ 14 % from the date of this letter. However, if the prevailing rate of the alloted
area changes or due to passage of time, percentage of levy changes, then the offer can only be renewed on new
allotment rates/levy only.

You will mention in the postal address or your corresponding letters invariably the name of UPSIDC/UPSIDAndustrial

Area EPIP Agra

Additional clause/s as mentioned in attached page shall also remain part of terms of transfer & binding on you

Kindly confirm your acceptance in writing to above terms and conditions within 07 days form the date of this letter, failing
which this offer shall stand automatically withdrawn. ;

Your's faithfully,
VINOD KUMAR (5 1 m o ems

(Vinod Kumar)
Regional Manager

Ref. No SER20200619/4/2422/5453 : /SIDC-IA EPIP Agra PlotNo-C-73  Dated:15/09/2020

Copy to following for information and necessary action please:-

1. Incharge (Indl. Area), A-1/4, UPSIDC Complex, Lakhanpur , Kanpur 208024 (U.P)
2. Deputy Commissioner Industries, District Industries Center, AGRA (U.P).

3. SHRI KAMAL KUMAR R/0:-10, NEW RAJA KI MANDI, AGRA



(Vinod Kumar)
Regional Manager

AL DEVELOPMENT

1961SGC002834. Head Office, Kanpur

A-1/4, Lakhanpur, Kanpur-208024

Telephone No-0512-2582851-53(PBX), Fax No.-0512-2580797
A Website:- Www.onlineupsidc.com

CORPORATION Ltd.
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S. No.| HSN Code PARTICULARS : Measurment/Qty. Rate RﬁMO.UNT P
c e 1e dasmeli aaft
1Y | - >
Wtk M T GAL [ 22 50 (230 [$3Uguos
,/QJZW\CJ R
S TOTAL |9 2Y 9 [on
5 ADD :
EXPENSES
ll LESS :
; DISCOUNT
‘ 1. All Subject to KISHANGARH Jurisdiction only.  CASH/CREDIT | SBI BANK ROOPANGARH| SUB TOTAL LTY g4 %o
‘ 2. Goods once sold will not be taken back. OUR BANK IFSC CODE
3. We are not responsible for any shortage or damage after the goods are SB INOO3 2008 CGST...... %
4, ?rﬁ:‘::;fh;f% p-a. will be charged if bill is not paid within 7 days. AIC. 39621677014 lscst.. %
® ; A
w R SIS, AL SR BN - e i8u]lcooF
TR LR T G. TOTAL & o ) 0. | 45y
E.&O.E.

BUYER/PURCHASER SIGN.

For : SHRI SHYAM MARBLE & HANDICRAFT.

O T

AUTHORISED SIGN.

Thanks for Yoan Yisct




Il SHRI GANESHAYA NAMAHA 1I

Z SIESAY. Bars
R T ¥
P EREER

GSTN No.: 08ARZPR2873A129 State Code : 08

Mo.: 99299-66759
Mo.: 81042-14048

INVOICE

74

Invol%e No.

Invoice Date

Reverse Charge :
State

:RAJASTHAN

State Code : 08

bt i in T R L R

Vehicle Number UPgQ ..... ETﬁéZO ............

Date & Time of Supply

Place of Supply

Details of Receiver/ Billed to ;

vame TG Egte%eyy Todkus i

Moo o .. %da\&}

1.:553)2(11333@35

ot e el e, T
GSTIN OﬁABXP.éZ.81:32.8.[.2.3.;.......0:;3 e e SRR R
RS State Code:...'gfj.y il MR Ny State Code.: .................
S-No|__~DESCRIPTION OF GOoDs HN | oy | Rate . -
=S Sy SV (2~7g)(g"/ 6Z)< 1’(93?59 6o ETYUD -~
2. [FTmgny TS ST9652) ke e | i -~
%—_‘ [\ v v PCS \’kgéﬁ-b
RS BN G V\; (2'79‘_2) £3)5 %}g 0 | QRRO~~—
) 2210 X\/v)\E’&))
| SX7 2420 W , Cels 12 | 20D |22uso~L
: o moun = ~ =
D< Zdt:’ :’Alnsura:\ce —0o<20 -
Add : Loading
Add : Packing
Total Amount Before GST
Add : CGST @
Add : SGST @
Plz Kindly Deposit Due Payment Add:IGST@ 1, 2S0A0 -~
BOB BANK ROOPANGARH A/C. 01260200000410 Grand Total (inclusive of GST) 16U 1.,
our Bank IFSC Code BARBORSAPNA Round off

GRAND TOTAL (Inclusive of GST)
GST Payble on Reverse Charge

5

Terms & Conditions

Tot voicd-Amount (in Wor, ) ‘ZQ\W)\\Q”Z (QS'\)
2 R R L

Ceritified that the particulars given above are true and correct
1 Payment Terms : .
2 Duties have been rounded off in terms of section 170 of CGST Act, 2017, For : GANPAT' MARBLE & H NDICRAFT
3 Interest will be charged @ 18% p.a. on delayed payment.
4 All due care has be taken to ensure dispatch in good order and \
condition we take nop responsiblility for lass or damage arising after goods are
15

All Disputes will be subjects

to Kishangarh Juristiction,

rised Sign tory

‘fns'//p.wavhillnst.nnv.in/BilIGenerafinn/FwavRillPrint_asnx?p,wh NA=7N4204N%4Ann




¥No: 0BBEPPM6614G226 ! Shree!! " Cell: 9636202717

S R MARBLE AND HANDICRAFT

Supplier of : Marble, Slabs, Tiles, Crazy & Handicraft Items :
Plot No. H-57, Behind Raj Dharm Kanta, RIICO Ind. Area, ROOPANGARH (Raj.) 305814

- e Pk TAX INVOICE
e *U-)e e~y : ,.[Y)ILQYY\Q'}T\@’)?{ (Invoice Issued Under GST Rule 7 and Section 31 |
e 127 Nellom.. enzdaue buddyy [moeeres 11 ome.tzleslep
bRCh ?QM. Q_‘D& dﬁ’%h'&}) o g 2 CID'—'?‘ Revefse CRArGE(Y/N) ..o iiioiesoessonssesionees

: State - Rajasthan : State Code-08

, | Truckio. . ). P~ SOE‘TBé&o .......
GST{NDB ABX 96’8] 32—8123— Transport

Aadhar No. T T s | e

State\s)‘*\"?f)"m%@% ................. Bt B0, (BRNe e
E-way Bill No.: __ 70 |2 SHOQ”',QTSU! |

5k 6y ' H-3N Qty/ , AMOUNT
’SNo. : . DESCRIPTION OF GOODS ! é?’ Gl Rate | o A

1 | Movchoms camd g

Ho§ '
2_‘$\X2~§>(<\.\»L5~\\m TO |28s¢o

i

i Total Amount Before Tax : g % Q g é (]
) Add CGST : @ ..

Total Invoice untanords'\—}\\}’*y 'ILhT’e@ fH/]v&QV)J Add SGST @ ..n % | —
<oony. ’\U\m r(’ Y s Qgﬂ{{)" - AM..... | Add 1GST @.)5 % | SIYl

..... ez Yo oo

Bank Details :'Bank Name | BARODA RAJ. KSHE. GRAM. BANK TOTAL AMOUNT : GST S\

Bank Account Number 48910500000095 Total Amount After Tax | 3 3~ o\
Branch AN ROOPANGARH GST Payable on Reverse Charge :

Bank Branch IFSC BARBOBRGBXX Certified that the Particulars given above are true and correct

TERMS & CONDITION - CASH/CREDIT or:$ R MARBLE AND HANDICRAFT

1. Goods once sold will not be taken back.

2. Interest 24% p.a. will be charged From date of bill. e ’_/
3. All-Subject to ROOPANGARH Jurisdiction onty. 2 ',

4. We are not responsible for any shortage or damage after the goods are despatched. Buyer/Purchaser Sign. ~ Authorised Signature

'Original for Receipeint Duplicate for Suplier / Transporter Triplicate for supplier - THANKS FOR YOUR VISIT E.&O.E.

D e e e

o s o e A el S e MO

ek W b %



% 08BUMPS1534E1ZI
280063400 State Code : 08

Il SHREE Il

Mo.: 9929361791
Mo.: 7976228834

Supp. of All Kind Marble Slabs, Tiles, Sand Stone, Grenite & Handicraft item etc.
Mordi Choraha, Ind. Area, Roopangarh (Distt.-Ajmer) Raj. 305814 -

XAJ SHREE MARBLE AND HANDICRAFTS

ws_Ih& Ferry i)’h‘)ﬁfﬂ\m[‘f\ozv\d/

87/t fohet naset AGRA (UP)

No.

TAX INVOICE (Invoice Issued Under GST

Rule 7 and Section 31)

2]

Date. 1779 -2022.

GSTIN No ©8 ARXPMA 2122 RI1ZT state Code 08

TRUCKNo_{D -0 -ET-2620

cantenar No.
E Way Bill T 113 9 oM ?LO 3 Transport
s. No. PARTICULARS HSN Qty. Rale o
B 58X Taek. 2851y | &-59 | 880 | UMFLg W
2.| UXUN2L Teek Ly b g e B EER
a | axaxir Tk, oty bl B TLREREES
. : . ALt
T | SIS n2 1 5 73"7’9 3690 N}
o | ox] 22 1 Teek 78T
S| kegonnfors arxizxs2y 2616 | lo2o| S | 5100
G| il (PN gy, |95 e (GRS 01T
ARRIEXPS e |o8F [14eD L2 D
| Tl Tile 1sxisxry (3idegen S 250 | 863w
| 3 | Boke Bidodey 325X~ if’ '5 3 Ozg }‘SW 23455l
; ' 9 S
- AW
\D B[\MQA’\Q\ 0 : % -}S}y 2‘8; 850 AL}
o |l keyforstPstire) .
ESRINY TOTAL | Y674y tew
1. All Subject to KISH{\NGARH Jurisdiction only. CASH/CRED“' CGST % B3]
2. Goods once sold will not be taken back.
3. We are not responsible for any shortage or damage after the goods are despatched. SGST ...% —_
4. Interest 24% p.a. will be charged if bill is not paid within 7 days.
o1z Kindly Deposit | Bank Of Baroda ROOPANGARH  Alc. 43130200000112 sl | BUIY 4w
Due Payment Our Bank IFSC Code BARBOROOPNA TOTAL GST
e Giee Thmvsamd gL fhudred TOTAL AMOUNT| 5 0108 100
6 L GST PAYBLE ON
l/\-( LI/ ............................... REVERSE CHARGE

BUYER/PURCHASER SIGN.

ety ELLNE
Vil

E.&O.E.

Tbhanks for Yowun Viact

Y

7 For : RAJ SHREE MARBLE AND HANDJCRAFTS

e il

\/




107,NEELAM ENCLAVE
AGRA (U.P.

NY |AGRA (U.P.)
Motor V Vehicle No

TAX. INV No 66/2022.23 DATE 13.00.20.
EWAY BILL NO

vs the. actual prico of
descnbed_and that a!{_pamculars_are




SOOI v o et 05 1 34 -

Tax Invoice

J V| MARBLE & HANDICRAFT Invoice No. Dated
BN ,_;‘\ANB-"& c":":'fTB'—E 17 ‘ 22-SEP-2022
RANABAI MARBLE KE PASS Delivery Note Mode/Terms of Payment
IND. AREA
.ROOPANGARH _
9612“553 Supplier's Ref. Other Reference(s)
GSTN/UIN: 08MWSPSBO4BE1ZM
State Name : Rajasthan, Code : 08 17
Buyer Buyer's Order No. Dated
HE FERRY
INTERNATIONAL i
D tch D No.
9/60, RAJA KI MANDI Ug;%aE_cl:_:‘sz%cument o Delivery Note Date
NEAR RAILWAYGATE —
AGRA, UTTAR PR ADESH, 282002 Despatched through Destination
GSTIN/UIN 09ABXPG8132B1ZJ =
TATE NAME :UTTAR PRADESH » CODE : 09 Terms of Delivery
5| Description of Goods HSN/SAC Quantity Rate | per Amount
,no. . —
1 |BANSWARA ROD GROUP 6804 140.00PCS PCS 15400.00
2 |[KAYMPURA BOWL 6804 360.00PCS| - 85.00 |PCS 30600.00
3 |MORCHANA BOWL 6804 920.00PCS 85.00 |PCs 78200.00
4 [BANSWARA BOWL 6804 gow | oasoh 40800.00
i PCS
5 |MORCHANA BOX MEDIUM 6804 o 70.00 15750.00
180750.00
32535.00
+0.00
5 l Total 2125,00 PCS | ¥213285.00
‘mount Chargeable (in words) E. & O.E
INR TWO LAC THIRTEEN THOUSAND TWO HUNDRED EIGHTY FIVE RUPEES ONLY
HSN/SAC ; Taxable Integrated Tax Total
: Value Rate | Amount | Tax Amount
6804 18%| 32535.00 | 32535.00
L 180750.00
_ Total|180750.00 32535.00 | 32535.00
Tax Amount (in words) : INR THIRTY TWO THOUSAND FIVE HUNDRED THIRTY FIVE RUPEES ONLY
Declaration For RAVI MARBLE
We declare that this invoice shows the actual price of the _ Qﬁ‘ﬂl’ U™
goods described and that all particulars are true and d :

correct.

Authorised Signatory

This is a Computer Generated Invoice




0.: 08CVDPK5873R1ZN ! Shri Ganeshaya Namabha !! Mo.: 94146-69613
State Code : 08 |

SHREE RAM MARBLE & HANDICRAFT

[Slppliem of All Kinds of Marble Slabs, Tiles, Sand Stone, Granite & Handieraft Item etE]
1.4 Kh. No. 1047, Plot No. 12, lind Phase, Ind. Area, ROOPANGARH (Ajmer) Raj. 305814

AX INVOICE (lnovoice Issued Under GST

ws. JTHE F-ERR/Y JNTERNPFFIONAL{?[{ " SR 19 Rule 7 and Section 31)

NiHAL NSKETAN AsHek NAGAR ALRA NZ'e B
TR Date I— 8- 3033

)

E Way Bill TRUCK No | l;E @0 E l 5'3630
Transport
GsTIN No. AGABX P R 232 BIZT  siste code S BN L
S. No. HSN Code : 'PARTICULARS Measurment/Qty. Rate RSWUNT P

B/ Thall

i 5806" IR RARR R S G So PdS Llo S| —

ADD :
EXPENSES
LESS :
DISCOUNT

. All qubject to KISHANGAﬁH Jurisdiction only. CASH/CREDIT BOB BANK SURSURA | SUB TOTAL QS‘S 80 |—

1
2. Goods once sold will not be taken back. e
3. We are not responsible for any shortage or damage after the goods our Bank IFSC Code CGST ...... % | ~—"

TOTAL | Q& SnA |—]

are despatched. BARBOSURSUR
4. Interest will be charged 24% p.a. from date of bill. : AJC.43130500000147 |sGsT .. %| ——= ;
st (‘17:\0'484 STIB%| LS aa |—
/ GTOTAL|-Zp 6,0 |—

E.&0.E. For : SHREE RAM MARBLE & HANDICRAFT

AGN.

BUYER/PURCHASER SIGN. Thanks for Your Uisct
iR ]




TAX INVOICE

o

.~~~ RIDDHI SIDDHI EXPORTS
F-229 AMBAJI INDUSTRIAL AREA

GSTIN No 08ABLPA5314R1ZC

ABUROAD 307026, DIST- SIROHI, RAJASTHAN

lace of Supply

‘ INVOICE N
T Ferry irtermational RJ-14-GP-0451 . S
NEELAM ENCLAVE,BICHPURI RSE/22-
No:-09ABXPG8132B1ZJ
D ion of Goods HSN CODE [QTY Units RATE Amount
BLE ARTICLES HANDICRAFT
" “RACKER DISH B WHITE 6802 1255{PCS 154 194525
RAW MATERIAL BLACK 4.25X4.25X7 2515 1100PCS 95 104500
TAXABLE AMOUNT 299025
IGST 18 % 53824.5
Total 352849.50

Amount Chargeable (in words)
THREE LAKH FIFTY TWO
THOUSAND EIGHTY HUNDRED
FOURTY NINE RS FIFTY PAISE
ONLY

Company's PAN: ABLPA5314R

Note-Please make cheques in favor

of "RIDDHI SIDDHI EXPORTS"

RIDDHI SIDDHI EXPORT

Authorised Signatory







RSB












